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| TEM NO. 4 COURT NO. 11 SECTI ON X
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Wit Petition(s)(Civil) Diary No(s). No(s). 37654/2015
DR. BALLABHA DAS SHAH, Petitioner(s)
VERSUS
STATE OF M P. THROUGH LAW SECRETARY GOVT.
OF M P. BHOPAL AND ORS. Respondent(s)
(with office report for direction)
Date : 28/04/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE ARUN M SHRA
HON&#39; BLE MR. JUSTI CE AM TAVA ROY
For Petitioner(s) M. Rajendra Sahu, Adv.
Ms. Herma Sahu, Adv.
M. Ri shabh Sahu, Adv.
M. C. L. Sahu, Adv.
For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng

ORDER
Lear ned counsel appearing for t he petitioner seeks
| eave to wi thdraw the petition with liberty to avai |
appropriate r emedy in accor dance with | aw. Per mi ssi on
gr ant ed. Consequently the wit petition is disnissed as

withdrawmn with the |iberty as prayed for.
( NEELAM GULATI )
COURT MASTER ( TAPAN KR CHAKRABCRTY)
COURT MASTER



